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IN THE INCOME TAX APPELLATE TRIBUNAL
‘A" BENCH, CHENNAI

A TAIR.TH. IO, A1 JS&T T
A reTEH dY.STe, T GeET HaHeT

BEFORE SHRI N.R.S. GANESAN, JUDICIAL MEMBER AND
SHRI ABRAHAM P. GEORGE, ACCOUNTANT MEMBER

a9 H./ITA No.2588/Chny/2016
fROT a¥ / Assessment Year : 2011-12

The Deputy Commissioner of M/s Hwashin Automotive India
Income Tax, V. Pvt. Ltd.,
Corporate Circle — 2(2), Plot F-65A, Sipcot Industrial Estate,
Chennai - 600 034. Irrungattukottai, Sriperumbudur,

Kancheepuram — 602 105.

PAN : AAACH 9909 E
(3rdremef/Appellant) (Fcadff/Respondent)

rdremeft @1 31K A/Appellant by :  Shri AR.V. Sreenivasan, JCIT
gt &1 3iX A/Respondent by :  Shri Sandeep Bagmar R., Advocate

geTars T dr@/Date of Hearing : 14.03.2018
gIYuTT &I di@/Date of Pronouncement : 23.03.2018

A /ORDER

PER N.R.S. GANESAN, JUDICIAL MEMBER:

This appeal of the Revenue is directed against the order of the

Commissioner of Income Tax (Appeals)-6, Chennai, dated 30.06.2016

and pertains to assessment year 2011-12.

2. The only issue arises for consideration is disallowance of

employees’ contribution towards Provident Fund.
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3. We have considered the rival submissions on either side and
perused the relevant material available on record. The CIT(Appeals)
allowed the claim of the assessee by placing reliance on the judgment of
Madras High Court in CIT v. Industrial Security and Intelligence Pvt. Ltd.
in T.C.A. No.585 and 586 of 2015 dated 24.07.2015. This Tribunal is of
the considered opinion that the judgment of Madras High Court is binding
on all the authorities in the State. Therefore, the CIT(Appeals) has rightly
followed the judgment of Madras High Court and allowed the claim of the
assessee. Therefore, this Tribunal do not find any reason to interfere
with the order of the lower authority and accordingly the same is

confirmed.

4. In the result, the appeal filed by the Revenue stands dismissed.

Order pronounced on 23 March, 2018 at Chennai.

sd/- sd/-
(3TsTEa Y. SiieT) (TT.37R.T. IT01er)
(Abraham P. George) (N.R.S. Ganesan)
oI@T @EXg/Accountant Member ~a1f¥& deEg/Judicial Member
Yes/Chennai,

fesTier/Dated, the 23" March, 2018.

Kri.
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3meer & yfafaf™ 3Ef¥d/Copy to:
1. 3dramil/Appellant
2. gcg¥i/Respondent

3. 3TIRT ITYF (31Ter)/CIT(A)-6, Chennai
4. Principal CIT-2, Chennai
5. faumefir gfafafa/DR

6. IS FISel/GF.




